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Central Administrative Tribunal
_Joipur Bench, JAIPUR

OA 32/2009
With MA.263/2009

This the 15th day of September, 2009
Hon’ble Shri M.L. Chauhan, Member (Judiciai) |

Raj Rani Soni

Aged 58 years

D/o Late Shri Sii Ram Gupta,

R/o C-6, Apollo Apartment

Sector No.3, Vidhyadhar Nagar,

Jaipur(Raqj.) - |

- ' ...Applicant

] (By Advocate: Shri Ankur Mathur) -

- -VERSUS-

1. .. Union.of India through
The Secretary,
R0|Iwoy Board,Govt. of Ind|o Rail Bhawan.
- New Delhi. —

2. Thé Sr. Dy. General Moﬁqger,
North Western Railway, _
- Near Railway Station, Jaipur,

-3 The Senior DIVISIOhCﬂ Finance Mcnoger(Admn )
k- 2 Northern Western Railway, :
Ajmer(Raj.) T Responden’rs

(By Advocate: Ms. Sonal Singh proxy for Shri Alok Garg)

" QO RDER(ORAL)

The applicant has filed this OA thereby praying for the
following reliefs:-

a) To- direct the respondents to consider the
- request of the Applicant and grant her family
pension in terms of Raiway Board -Order No.
F(E)I/98/PNI/4 . RBE  No.152/2006  dated
13.10.2006 w.e.f. 25.8.2004 and pay arrears
thereof alongwith interest @ 8 p.a. till the date of

actual payment. :
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b)- - Any other order directions or relief as may be -

S deemed fit, just and proper'under the facts and
circumstances of the case and are in favour of
the ‘applicant may also be passed. ‘

c) . ~ That the cost of this applicant may be awarded

in favour of the applicant.

2. »G,riévqncé of the applicant is that respondents are not

releosing the family pension to the applicant ol‘rhough she -

fulfills all the eligibility conditions as Sﬁpulc‘red in the rules:

3. Notice of fhis_dpplico’rion ‘W(]S given to the respondents.

- and respohden’fs havefiled MA 263/2009. It is stated in the MA" ~

' ‘ThCIT nodoubt ’rhe clo|m of cppllcon’r for fcmlly pen5|on was

rejec’red on 12:12. 2008 but subsequen’rly pursuom‘ to the

".Railway- Boord‘_s ins’rrucﬁohs dofe_d ’16.3.2005.- necessory
‘idm'endmem‘ ;hCIS been madde and d condition of widow “fo

- be i_esiding at her poreh’rol house hos been removed and

applicants. hoé been held.enﬁﬂedlfor' bénéfiT.-__of fqmily~
pehsioh.- It further As’fo’r/'ed-' thT letter. dated.
26.7.2009(Annexurg R-1 ) addressed ’rb Advocate Shri AnkUr
Mathur and @ éopyendprsed to ’rhé opplicd"n;r_.hos c:léo been.
sent w_h_ére‘by the oppliédn’r hosl been direc’r'ed _’ro_ remain

present in the respondent’s. Qfﬁc'e SO Thdr her pension case

- canbe processed. Ledrneid counsel for applicant submf’rs _’rhcﬁ

widow has affended office' of the respondents on 10.8.2009
and submitted feq(ﬁsi_’re papers.
4, in v'ie\;v of what has been s’ro’réd’ above, | am of the view

‘rho’r presen’r OA does no’r surv1ve at this stage ond in the



'inT.eres’r of justice direction is required to Be givéh to the
: resp_ond_enfs to seftle the clofm of fhe qppliégn’r expedi‘riously.
’Accérdingly, _responden’r No. 2 is directed to pursue the mcn”rer
and ensure that fdmilyy pension is éaid ’r.o, the appliécnf.
expediﬂpusly but not later than two months from the date of
-receipt of a copy of :rhis ordér.
5. with these observations the OA as well as MA shall stand

- dispose of af this stage with no order as ’ro"’rhe COsts.

A /T
(M.L.Chauhan)
Member (Judicial)
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